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ORDER 

 

PER B.R. BASKARAN, A.M : 
 

 The assessee has filed this appeal challenging the order passed by 

the Ld. Commissioner of Income Tax (Appeals)-National Faceless Appeal 

Centre (NFAC), Delhi [„Ld.CIT(A)‟] and it relates to AY. 2011-12.  In this 

appeal, the assessee is challenging the validity of reopening of 

assessment and also addition of Rs. 4.44 crores relating to bank 

transactions. 

 

2. At the outset, we notice that the Ld.CIT(A) was constrained to pass 

the order ex-parte since the assessee did not respond to the notices 

issued by him.  Accordingly, in the interest of natural justice, we are of 
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the view that the assessee may be provided with one more opportunity 

to present its case properly before the Ld.CIT(A).  Accordingly, we set 

aside the order passed by the Ld.CIT(A) and restore all the issues to the 

file of Ld.CIT(A) for adjudicating them afresh, after affording adequate 

opportunity of being heard to the assessee. We also direct the assessee 

to fully co-operate with the Ld.CIT(A) for expeditious disposal of this 

appeal.  
 

3.     In the result, the appeal filed by the assessee is treated as allowed 

for statistical purposes.  

 

       Order pronounced in the open court on  22-10-2024 
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